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THE ARUNACHAL PRADESH (RE-ORGANISATION

OF DISTRICTS) ACT, 1980
(ACT NO. 3 OF 1980)
(Received the assent of the President of India on 3-5-80)
AN
ACT e

: . :
to provide for re-organisation of districts for better ad- -

ministration of the Union territory of Arunachal Pradesh:

BE it enacted by the Legislative Assembly of
Arunachal Pradesh in the Thirty-first Year of the Republic
of India, as follows :—

1. (1) This Act may be called the Arunachal Pradesh
(Re-organisation of Districts) Act, 1980,

(2) It extends to the whole of the Umon torrltory
of Arunachal Pradesh, .
(3) It shall come into force on such date as thu
Government may, -by notification in.the Official Gazette.

appoint, and different dates may be .appointed for.eoming -

into Torce of different provisions of the Act.

2 In this Act, unless the cuntext othcxrwmc mqulras,

(s} . cxlstmg dlstrlct means - any [of the litsmcts
_refcrred to in section 3 of the North East

Short title,
extent and

- COMMEence-

ment,

"Frontier Agency (Administra:ion) Regulation,

1965' ) ! e A

(b) "extstm; law” means any law, ordmance 1rcgu-"

Iation, order, bye-law, rule, scheme, notification
cor, other instrument. having the..force. of : jaw:in
II].dlaMOl' any part -thereof and -includes similar-

laws enacted by the .Legislative . Assembly of -
Arunachal Pradesh hawng the force of law, ;m.

Arunachal Pradesh or any ipart thereof ;

(¢) “Government” means the :Government ‘of 'the.

~ Union territory of Arunachal Pradesh ;

(d) *Oificial Gazct:a" means the ;; Governmem. ,uf
Artinachal Pradcsm Gazetto published. by authority. .

3. {1} Onand from.the appointed .day this .;Act- comes-

Adininis-

into force, so much of the area of the: existing, Kamang .. trative -

‘Distriot, as i1 contained within the boundaries set out
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in, Schedule-J to this Act, and hitherto known as Seppa
sub- division, shall henceforth be constituted as a separate
unit of administration and be known by the name of
BAST KAMENG DISTRICT. :

(2) The residuary area of the existing Kameng Dis-
trict, other than that specified in sub-section {1) abovs,
shall henceforth be known by the new name of WEST
KAMENG DISTRICT.

4. (1) On and from the appointed day thia Act comes
mto force, so much of the area of the existing Suban-
siri District, as i3 contaimed within the boundaries set
out in Schedule II to thiz Act, and hitherto kuown =as
Daporijo sub-division, shall henceforth be constituted as
a separate unit of administration and be known by the
nams of UPPER SUBANSIRI DISTRICT.

';.__.‘ n .t [

S

s (2} The residuary area of the emstmg Subansiri
District;” othér ‘than '"that' 'specified in sub-section (1)
above, shall henceforth be known by the new nameé of
LOWER SUBANSIRI DISTRICT

: r

5. (1) On and from’ the appointed day this Act comes
into force,'s6 rhuch of the afea of the' exlltm; Siang
District, as is contained within thé boundaries set out
in  Schedule II! to this Act, and hitherto kmown as.
-‘Patighat’ sub-division, shall' benceforth be constituted as
a separate unit of admmlstrauon and be known by the
name of EAS'[‘ SIANG DISTRICT - |

(2) The reslduary area of the existing” Siang Dis-
trict, other than that specified in sub-section (I) above,
shall henceforth be known by the ‘new name of WEST
SIANG DISTRICT ,

Jie H - '

6 (1) On'and’ from' tho" ‘apporntcd diy’ thls Ac,t
comes into" =Tor=e, 50 mich ! ‘of the area of {tie existing"
Lohit District. as"ls contained within the boundaries set
out in Schédule IV to this Act. and hithértd known as
Dibang Valley sub-division, skall hénceforth bé constituted
as a separate umit of admm:strat;on and be known by
the name of ‘D‘IBANG VALLE.Y DISTRICT

(2) The rmduary aregs of tho emstmg Lohit Dis-
trict, other ‘than’ that specified ian’subisection’ (P ahove[
shall continué 't¢' be known ai' LOHIT *DISTRICT.

7)< Any referencé ‘in’dny - exlamg aw
tho tmtnl"dlatmts sl;nll bc constru.ed s z rlferencc

g by [ERL .
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Act,

to the respective new districts constituted under this

If any difficultics arisc in giving effect to any

of the provisions of this Act, the Govermment may, by
order published in the Official Gazette, make such pro-
vision as it considers necessary or expedient for the pur-
pose of removring those difficulties.

SCHEDULE 1
[ See Section 3 (1) ]

( Boundary of the EAST KAMENG DISTRIC’f}

North

Bast
South

West

Bounded by MacMohan. Line (Intemat:onal
boundary } and part of existing Subansu': Dis-
trict. . v,

1 .-

Existing Subansiri District.

'Darrang District, Assam.

Bomdila Sadar-Sub-division of existing Ka:meng
pistrict,dgmarcated as follows :— .. ..,
(i) Bounded by traditional ,bourri:d‘éry of the
Western most villages of Wada, Nissanjeng.
Sachung, Lada, Gradung, Waka. Ral_}u.
Panayang and Sekong ; and ,
(ii) Traditional boundary of Western most
" 'villages of Seppa circle, such as.Ponkar,
‘Tgloms:ma angl_ Sepung ; then | o

(ii) Confluence of Bichom and Koyo ; then ,

(iv) Southward in the same, aiis tlil it reapixqs,
river Kameng covenng the, tradmo,nal,
boundary, of Wote 'village sltuated on the
‘West of river Kaméng and Nilowa., Lclung
located in the East Bank of the -river

Kameng. Then from the river boundary.

divides Seppa and Bomdila till the river

' of Assam. SR
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~ SCHEDULE H
{ See Section 4 (1} ]

( Boundary of the UPPER SUBANSIRI DISTRICT )

North

South &
South-
West

North
East &
East,

MacMohan Line { International Boundary ).

{ Boundary with Ziro area}. The Boundary
starts from height 15721 { MR-MQ 4686 of
M/S No. 82-H) on the MacMohan Line and
it runs in North-Easternly direction along the
hill ridges to height 18583. Then in South-
Easternly direction te height 16142 and 14190,
then towards East to height 13412, then North-
East to height 12304, then towards South East
to height 9602, thencz turms to South West
to heights 9264 and 7264, then Sonth East
to height 7586, then South to height 8520,
from wherc it .runs South East to ROMTA
‘triangulated height 9826 (MR-MP 2846 of M/S
No, 83-E), thence South-East to DUMPU
hexght 8380 (MR-MP 3831 of M/S No. 83-1),
thente runs North ‘East to PODU triangulated
height 8355, then South East to height 6560,
then again South East to height 5610 crossing
Ziro-Daporijc motorable road at KM stone
102 and finally boundary vuns South East
straight to confluence of Kamla Subansiri river
at MR-MP-6523 of M/S No. 83-1.

{Boundary with the existing Siang District).
The. boundary hetween  Daporijo and
S:ang starts from the MacMohan Line at
Map rcfcrcnce MK 2231 of Map Sheet No.
82-1. which goes South Eastward to a.spot
height at 14569 and along the ridges to a spot
height 13221. Then it follows.a South-Bast
ditection along the high' ridges {o spot. Aheights
at’ 12878, 12720. 12976, I?TID and South to
spot hcrght ‘12980, ‘The boundarv ‘then goes
North Eastward to 12742 and goes South Enst
to '13084 and then almtg the mauntain ndges
South Eastward to spot heights 12727 passing
through 12825, ‘and 13066. This mountain
ri ge is known as Yorjing mountzins. From
tHis 'point it goes East to 13099. South to
13096 ‘and South to 10530, -them South West
to 11330. The line follows a South direction
to spot hejght 11190, hcight 751 and 6293
till. it redaches spot height 6483, passing through
6601, At spot heigltt *6483 it takes an-Eastern-
ly direction till it makes the stream namely

127 -



South

East

North

West

( Boundary of the EAST SIANG DISTRICT )

ioalonf ther river 'till it meets! Angong river!
' IR .

Rute Nallah on Daporijo-~Bame road at the
concrete bridge. From the concrete bridge it
crosses Sii river. It goes upto the mountain
ridges in an Easternly direction to spot height
5350. Again running along the highest points

of the ridge Eastward and South-Eastward,

crossing Singing river and rises to the peak

5890 as Runag om the map. From this point

it goes Bouth-Westerly to spot height 6190;

It goes in the same direction to triangular
point 5460 known as Potu. The boundary
follows a South-Westernly direction along this
ridge and then goes in Westernly direction to
the confluence of Kamila Subansiri river at
map reference MP-6323 of map sheet 83-1.

SCHEDULE HI
( See Section § (1)}

Assam,

{ Boundary with Anini). From the. point
where the Sessiri River meets ithe Innerline,
thence, upstream, along the course : nf. Sessiri -
river till it. meets, its source and thence along :
:};gzgidge till it meets at Peak -Abroka at point

( Boundary with Along area). From a
point Abroka along the ridge towards West-
ernly direction till it meets at peak at point
13095, thence along the ridge connecting Long-
ing Peak point 12192, point 10606, point 9116,
point 8616, point 7755, thence along the ridge
til it meets river Siang near- Rikor, thence

{ Boundary with Along area). From the
point confizence of river Angong along the
Southernly ridge till it meets at peak Moling
at point 10055, thence along the ridge connec-
ting peak at point 8140, 8415, thence along
the Easternly direction along the ridge conrnec-
ting peak at point 6240, thence along the
ridge along the Southernly direction till it
meets Peak Basar at point 6121, thence along
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the river ‘Abum till it meets the confluence
ofi Siynm ‘river, thence along the Westernly
direction connecting the confluence of river
Yambung, thence along the ridgetill it meets
at. Peak Dokong at point 35642, thence along
the  ridge connecting peak at point 5000, thence
slong the ridge till it mcets Simen river and
thencs along the Simen river till it meets at
Dipa on the Innerline.

SCHEDULE 1V
[ See Section 6 (1) ]

( Boundary of the DIBANG VALLEY DISTRICT)

North

East

South

West

MacMohan Line.

A point where Southern boundary of Majing
P. R. F. meets Balijan river (a point on the
Balijan river from ' where Innerline goes to-
wards Kundil river). Thencc upstream of
BahJan river along-its ' right bank upto the
origin of Balifan river. Thence to a highest
point (10430)° in the Eastern direction, Thence
along Janta river till its junction with Digaru
river. Thence to the highest points 13350,
15040, 15210, 17126, 16402, 16040, 16379 and
15600'upt0 ‘-th,e MacMohan line.

Along the! Innerhnc ( Assam-Arunachal boun-'’
dary ) :(nrtmg 'from Sisiri river (Western sulc) !
to" Hatju river (in Easterii'side )

The common boundary with Siang District.

A K . |
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Vol II No. 113, Dated May 13, 1980,
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THE ARUNACHAL PRADESH (RE-ORGANISATION
OF DISTRICTS) AMENDMENT ACT, 1987

[ ACT No. 7 of 1987 ]

AN
ACT

further to amend the Arunachal Pradesh (Re-organi-
sation of Districts) Act, 1980.

Be it enacted by the Legislative Assembly of Arun-
achal Pradesh in the Thirty-eighth Year of the Republic
of India as follows :—

I. This Act may be called the Arunachal Pradesh (Re-
organisation of Districts) Amendment Act, 1987.

2. In the Arunachal Pradesh (Re-organisation of Dis-
tricts) Act, 1980 (hereinafier referred to as the principal
Act), after scction 6, the following section shall be
inserted, namely :-—-

“6A. (1) On and from the date the Arunachai
Pradesh (Re-organisation  of Districts) Amendment
Act, [987 comes inte force, so much of the area of the
existing Tirap District, ‘as is contained within the
boundaries set out in Schedule V to this Act, and hitherto
known as "Chang]ang Sub-division, shall henceforth be
constituted as a separate vnit of administration and be
known by 1he name of Changlang District.

(2) The residuary area of the existing Tirap District,
other than that specified in sub-section {I) above shall
. continue to be known by théiname of Tirap Districl”,

3. ln the principal Act, after Schedule IV the following
shall be inserted namely —

“SCHEDULE V.
| See Section 6 A (i) ]
Extent anl Boundaries of the Changlang Distri:c_:_lg' :
The Changlang District shall cémprisc the areas

which immediately before the appointed day were com-
prised in the cxisting Changlang Sub-division.”

Short title.

Insertion of
Section  6A.

Insertion of
S\chcdule V.

NOTE @ Published in Arunachal Pradesh Gazetle,
Extraordinary, No. 238, Vol III dated October
20, 1987,
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THE ARUNACHAL PRADESH "(RE-ORGANISATION
OF DISTRICTS) AMENDMENT ACT, 1985

AN
ACT

YAct No. 3 of 1988)

further to amend thc Arupachal Pradesh (Re-organisa-
tion of Districts) Act, 1980 (No. 3 of 1980).

Be it enacted by -the Legislative Assembly of Arunachal
Pradesh in the Thirty-ninth Year of the Republic of
India as follows —

1. This Act may be called the Arupachal Pradesh Short title.
(Rc-organisalioq of Districts} Amendment Act, 1988,

2. In the Arunachal Pradesh (Re-organisation ol Insertion of
Districts) Act, 1980 (hereinalter referred to as the prin- sub-section (3)
cipal Act), after sub-section (2} of section 3, the follow- in section 5.

ing sub-section shall be inserted namely —

*(3) ‘On and from the appointed day this Act ,
comes into force, the existing Tuting Sub-division shall C :
be transferred from the West Siang District and thence-
forth be formed part of East Siang District and areas
and boundaries specified in sub-section (2) of Section
5 and the Schedule (IT respectively of the principal Act
shall deem Lo be modified accordingly.

NOTE : Published in Arunachal Pradesh Gazette,
Extraordinary, No. 61, Vo. 1V, dated Qctober
27, 1988 )
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THE ARUNACHAL PRADESH "(RE. OR(JANISATION OF
DISsTRICTS) AMENDMENT' ACT, 1992-(Act-Nu. L-of 11993) -

PRI

(Received the assent cf the Governor on 1!-1-93)

R - AN
e ACT

Jurther to amend the Arunachal Pradesh (Re-organisation of
District} Act, 1980 (No. 3of '1980).

Short titlew;.

and com-

mencement.

k]

D

“Amend-”
ment of
Section 4.

Repealing
and
saving.

“Be it enacted by the Legislative -Asscmbly of -Aruna-

“chal Pradech in the Fony lhu‘d Year of thc Republlc
of Ind1a as follows —

(I) ThlS A«*t may be called the Arunachal Pradesh
(Re organlsatlon of District) Amendment Act, 1892,

(2} It shall te .dcemed to have come mto force on

' ihc ‘22ad day “of Scplembcr 1997

2. () In sub-scction (2) of section 4 ol' thc Arunachal
Pracdesh  (Re- -organiation of District) Act, 1980 (berein-

sfter referred "to as’ the principal Act), for -the words,

figures and “’brackets sub-scctions (1) above®, the words,

: ~figures  and brackets *‘sub-sections (l) and [3) of lhls

secuon" shall be subslttl.tcd
(2) After sub-*cchons (2] ot‘sccuon 4 of tl*c ]:rlnupal

"Act Uie follomng sub-cccuon sha/l be ‘inserted namely :

“\3) On and I‘mrn the appomted day the Arunachal

Przdesh (Re-organisation of . Disiricts) Amerdment  Act,

1972, comes into [orce, so much of the areas comprising
the following adminisirative writs under the exisiing
Lower Subansiri Distriet, namcly :—

(i) Sagalec.

(i) Doimukh,

(iii} Balijan,

(iv) Itanagar (Cipital complex),
{v) Margio, and

(vi) Kimin,

shall be constituted as a scparate administrative unit ard
be kmewn by the name of PAPUM PARE DISTRICT.”

3. (1) The Arurachal Pradesh [Re-organisalion of
Distri.ts) Amecndment Ordinance, 1892 is hereby repealed,

(2) Nutwithstanding scch repeal, anything done or
any action taken under the principal Act, as amended
by the said Ordinance, shall be deemed to have been
d];me or taken under the principal Act, as amended by
this. Act.
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THE ARUNACHAL PRADESH (RE-ORGANISATION OF
"DISTRICT3}) AMENDMENT ACT, 1994
(Act No. 7 of 1994) -

{Received the assent of the Governor on 23rd November 1994).

AN .
ACT

Jurther to amend the Arunachal Pradesh (Re-organisation
Districts) Act, 1930 (No. 3 of 1980).
Be it enacted by the Legislative Assembly of
Arunachal Pradesh in the Forly-ﬁfth Year of the chubltc
of India as follows :—-
Short title I. (1) This Act may be called the Arunachal
and com- Pradesh  (Re-organisation of Districts) Amendment Act,

mencement. 1994,
: {(2) It shall come into force at once, |

Amend- 2. (1} In sub-section (2) of Section 5 of the
ment of Arunachal Pradesh (Re-organisation of Districts) Act,
seclion 5. 1980 (hercinafter referred io as the principal Act), for
the words figure and brackets “‘sub-section (1) above”,
the wcrds, figures and brackets “sub-ccction (1), (3)

+ and (4) of this scction’ shall be substituted.

. (2) Afer sub-section (3) of section 5 of the
principal Act, the following sub-section shall be inserted,
namely :—

“(4) On and from the appeinted day,

the Arunachal Pradesh (Re-organisation

of Distritcs) Amendment Act, 1994 comes

into force so much of the arcas comprising

the following administative units under the

existing East Siang District namely :(—

(1) Yingkiong

(ii} Gelling

(iii) Singa

(iv) Mariyang

(v} Palling

{iv) Jengging

(vii) Tuting

(viii) Geku

(ix) Kartan

(x) Miging
shall be constituted as a separate administrative unit
and be known by the name of UPPER SIANG DISTRICT™.

Arunachal Govt. Press—281/96-US{Law)-500-11-97
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THE ARUNACHAL PRADESH (RE-ORGANISATION OF
DISTRICTS) (AMENDMENT) ACT, 2000
(Act No. 6 of 2000)

AN
ACT

further to amend the Arunachal Pradesh (Re-
Organisation of Districts) Act, 1980 (No. 3 of 1980)

BE it enacted by the Legislative Assembly of
Arunachal Pradesh in the Fifty-first Year of the Republic
of India as follows :-

1. {1) This Act may be called the Arunachal Short tille
Pradesh {Re-organisation of Districts (Amendment)  ang commen-
Act, 2000. cement.

{2) It shall come into force at once.

2. {1) In sub-section (2) of section 4 of the  Amendment
Arunachal Pradesh (Re-Organisation of Districts) Act,  of Section
1980 (hereinafter referred 1o as the principal Act), for 4,
the words, figure and bracket "sub-section (1} and (3}
above," the words, figures and brackets "sub-section
(1), (3) and (4) of this section" shall be substituted.

(2) After sub-seclion (3) of section 4 of the principal
Act, the following sub-section shall be inserted namely :

"(4) On and from the appointed day the Arunachal
Pradesh (Re-Organisation of Districts) (Amendment)
Act, 2000 comes into force, so much of the areas
comprising lhe following administrative units under the
Lower Subansiri District, namely :-

Koloriang
Damin
Sarli
Sangram
Persiparlo
Nyapin
Palin
Chambang
Tali
10. Lending Koling
11. Yangte ‘
shall be constituted as a separate administrative unit

and be known by the name of KURUNG KUMEY
DISTRICT."

LN RGNS



94

THE ARUNACHAL PRADESH (RE-ORGANISATION OF
DISTRICTS) (AMENDMENT) ACT, 2001

(ACT No. 6 of 2001)
AN
ACT

further to amend the Arunachal Pradesh (Re-organisation of Districis)
Acl, 1980 ( No. 3 of 1980).

BE it enacled by the Legislative Assembly of Arunachal Pradesh
in the Fifty-Second Year of {he Republic of India as follows :-

1. (1) This Act may be called the Arunachal Pradesh (Re-
organisation of Districts) (Amendment} Act, 2001.

(2) It shall come into force at once.

2. (1) Inthe Asunachal Pradesh {Re-organisation of Districts)
Act, 1980 {hereinafter referred to as the Principal Acl), after sub-section
(2) of section 8, the following sub-section shall be inserted namely :-

"3 Onand from the appointed day the Arunachal Pradesh (Re-
organisation of Districts) (Amendment) Act, 2001 comes into
force, so much of the area comprising the following administrative
units under the Dibang Valley districts namely :—

1. Reing

2. Dambuk
3. Koronu
4. Hunli

5. Desali

6. Paglam (Tinali)

shall be constituled as a separate administrative unit and be
known by the name of LOWER DIBANG VALLEY DISTRICT".



THE ARUNACHAL PRADESH (RE-ORGANISATION
OF DISTRICTS) (AMENDMENT) ACT, 2004.

(ACT NO. 1 OF 2004)
(Received ihe assent of the Governor on 19-03-2004)
AN
ACT
further to amend the Arunachai Pradesh (Re-
organisation of Districls) Act, 1980 (Act No. 3 of 1980).

BE it enacted by the Legislative Assembly of
Arunachal Pradesh in the Fifty-fifih year of the Republic
of India as follows :-

1. {1) This Act may be called the Arunachal
Pradesh {Re-organisation of Districts} (Amendment) Act,
2004.

{2) ltshall be deemed lo have come into force
on 4th December, 2003.

2. (1) In sub-seclion {2} of Section 6 of the’

Arunachal Pradesh (Re-organisation of Districts} Act,
1980 (hereinafter referred to as the Principal Act), for
the words and figure “sub-section (1) above” the
words and figures, “sub-sections (1) (2A) and (3)
of this Section” shall be substituted.

{2) After sub-section {2) of Section 6 of the
Principal Act, the following sub-section shall be inserted
namely :-

Short title and
commencemeant.

Amendment of
Section B.

“(2A) On and from the appointed day, the Arunachal

Pradesh (Re-organisation of Districls) {Amendment)
Act, 2004 comes into force, so much of the areas
comprising the following administrative units under
the Lohit District namely :-

() Hayuliang
(i) Hawai
(i) Manchal
() Goiliang
(v Chaglagam
(v Walong
(vii} Kibithoo
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shall be constiluted as a separate administrative
unit and be known by the name of ANJAW DISTRICT."

Repealand 3. (1} TheArunachal Pradesh (Re-organisation
savings. of Districts) {Amendment) Ordinance, 2003 is hereby
repealed.

{2} Notwithstanding such repeal, anything
done or any action taken under the Principal Act, as
amended by the said Ordinance, shall be deemed lo
have been done or taken under the Principal Act, as
amended by this Acl.

MNote ; Published in the Extracrdinary Gazeite No. 23,
Vol. XIll dated 191h March, 2004.
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GOVERNMENT OF ARUNACHAL PRADESH
LAW, LEGISLATIVE AND JUSTICE DEPARTMENT
CIVIL SECRETARIAT
ITANAGAR

NOTIFICATION

The 6th May, 2022
_ No. Law/Legn-15/2022. —The following Act of the Arunachal Pradesh Legislative Assembly
which was passed in the Ninth Session ofthe Seventh Legislative Assembly and received the
assent of the Governor of Arunachal Pradesh is hereby published for general information.

(Received the assent of the Governor on 22nd April, 2022)

THE ARUNACHAL PRADESH (RE-ORGANISATION OF DISTRICTS) (AMENDMENT)
ACT, 2022
(ACT No. 14 OF 2022)
An
Act

further to amend the provisions of sub-section (6) of section 5 of the Arunachal Pradesh
(Re-organisation of Districts) Act, 2013, (Act No. 2 of 2014) which was inserted in the Arunachal
Pradesh (Re-organisation of Districts) Act 1980 (Act No. 3 of 1980).

Be it enacted by the Legislative Assembly of Arunachal Pradesh in the Seventy-third Year
of the Republic of India as follows :-

1. Short title and commencement : (1) This Act may be called the Arunachal Pradesh
(Re-organisation of Districts) (Amendment) Act, 2022.

(2) Itshall be deemed to have come into force on 22nd September, 2017.

2. Amendment of sub-section (6) of section 5 : For the existing entries in sub-section (6)
of the Arunachal Pradesh (Re-organisation of Districts) (Amendment) Act, 2013, (Act
No. 2 of 2014), which was inserted in the Arunachal Pradesh (Re-organisation of Districts)
(Amendment) Act, 1980, (hereinafter referred to as the principal Act), the following shall
be substituted, -

“(6) On and from the appointed day, so much of the areas comprising the following
administrative units under the existing East Siang District, namely, -
() Nari;
(i) Koyu
(i) Seren
(v) The Villages of
(a) Tene;
(b) Mane; and
(c) Lipin of Kora Circle,
and so much of the areas comprising the following administrative units
under the existing West Siang District, namely-
() Likabali
(i) Kangku
(i) Sibe and
(v) Gensi

Shall be transferred from the East Siang District and West Siang District
respectively and thenceforth, shall be known by the name “LOWER SIANG

DISTRICT" with District Headquarter at Siji”.
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3. Insertion of sub-section (7) of section 5. : In the Principal Act, after sub-section (6) of
section 5, the following sub-section shall be inserted, namely,-

“(7) On and from the Commencement of this Act, the villages of Depi, Depi-Moli and
Detak, situated under administrative circle of Nari, and Sido village and Kora/Korang
village situated under Kora circle , shall be transferred back to East Siang District
and thenceforth be part of East Siang District and the areas and boundaries specified
in sub-section (6) of section 5 in of the Arunachal Pradesh (Re-Organisation of
Districts) (Amendment) Act, 2013 (Act No. 2 of 2013) and in Schedule Ill of the
principal Act shall stand modified".

Onit Panyang, IAS
Commissioner to the
Government of Arunachal Pradesh,
Itanagar.

Published and printed by Directorate of Printing, Naharlagun—231/2022-DoP-250+ Secy (LA) 50+
Secy (GA)-50+Commr. (Law)-50-5-2022.
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GOVERNMENT OF ARUNACHAL PRADESH
LAW, LEGISLATIVE AND JUSTICE DEPARTMENT
CIVIL SECRETARIAT
ITANAGAR

NOTIFICATION
The 23rd February, 2024

No. Law/Legn-5/2024 —The following Act of the Arunachal Pradesh Legislative Assembly
which was passed in the Thirteenth Session of the Seventh Legislative Assembly and received
the assent of the Governor of Arunachal Pradesh is hereby published for general information.

(Received the assent of the Governor on 23rd February, 2024)

THE ARUNACHAL PRADESH (RE- ORGANISATION OF DISTRICTS)
(AMENDMENT)ACT, 2024

(ACT NO.2 OF 2024)
An
Act
further to amend the Arunachal Pradesh (Re-Organisation of Districts) Act, 1980
(Act No. 3 of 1980)

Be it enacted by the Legislative Assembly of Arunachal Pradesh in the Seventy-fifth
year of the Republic of India as follows,-

1. Short title and commencement : (1) This Act may be called the Arunachal Pradesh
(Re-organisation of Districts) (Amendment) Act, 2024,

(2) Itshall come into force on such date as the State Government may by notification in
the Official Gazette appoints and different dates may be appointed for coming into
force of different administrative Districts.

2.  Amendment of Section 3 : In the Arunachal Pradesh (Re-Organisation of Districts)
Act, 1980 (Act No. 3 of 1980), (hereinafter referred to as the Principal Act) after
sub-section (3) the following sub-section shall be inserted namely,-

“(4) Onand from the appointed date of this amendment Act comes into force the following
Villages :
(A) From the existing district of West Kameng District namely
(i) Under Nafra Sub-Division:
(@) Nafra
(b) UpperDzong
(c) LowerDzong
(d) Ditchik
(&) Rurang
() Nachibon
(9) Nakhu
(h) Dibrick
(i) Wotung
() Sanchipam
(k) Khellong; and
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(i) From Sirilang Administrative Circle namely,-

(@)
(b)
(c)
(d)
(e)
®
()

Sirilang

Dibbin

Mathow

Bulu ( excluding disputed area between Thembang and Bulu Village)
Dishing ‘

Dillung

Chinlang : and

(i) From Khazalang Administrative Circle namely,-

@
(b)
©
(d)
)
()
)
(h)
@

Najang

West sachung
Nijung

Lapusa

Khazalang
Janaching

Sabang

Upper challan
Lower challan ; and

(B) From the existing East Kameng District :

(i) From Lada Administrative Circle namely,-

(a)
(b)
(©)
(@)
(e)

()
@
(h)

(i)

0
(k)

U]
(m)
(n)
()
(P)
(@

Lada

Salang
Wabalang
Nabolang
Grangjang
Wake
Drakshi
Sekong
Kiongkabam
Kampa
Sachung
Pipiang
Besai

Kojo

Rojo
Nishangjang
Jarkam

(i) From Bana Administrative Circle namely,-

@)
(b)
()
(d)
&)
()
)]
(h)

0]

)
(k)

Pitchaang

Kajung

Chijang

Kadeya

Sapung

Pochung

Afaksung

New Sapung

Yangsey

Yangpe (new village) and

Pacherodong (new village) shall be constituted as a separate Administrative

District to be known as Bichom District with District headquarter at
Napangphung (between Khazalang Circle of West Kameng Districtand
Lada Circle of East Kameng District)".
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3.  Amendment of Section 4 : In the Principal Act after sub-section (2) the following
sub-section shall be inserted,-

“(2A) On and from the appointed date of this amendment Act comes into force, so much
of the areas comprising the following Administrative units under the existing Lower Subansiri
District namely,-

0
)}
(0]
(V)
V)
(Vi

Yachuli ;
Yazali
Paramputu ;
Kora

Deed and
Pistana

shall be constituted as a separate Administrative District to be known as Keyi Panyor District
with District headquarter at Yachuli (Ter Gapin- Sam Sath)".

Sangyal Tsering Bappu
Secretary to the
Government of Aruacnahl Pradesh,
ltanagar.

Printed at Directorate of Printing & Stationery Naharlagun.—159/2024-DoP-250+Secy.-(LA)-

50+Commissioner(Law)-50+Secy.-(District Administration)-50-2-2024.
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